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Central Administrative Tribunal, Principal Bench

Original Application No.788 of 1999

M.A.No.661/2000

New Delhi, this the 3ist day of August,2000

Ilon'blc Mr.Kuldip Singh,Member (J)
Ilon'blc Mr. S.A.T. Rizvi ,Member(A)

1.Mr.Eishan Gupta
S/o late Shri II. R.Gupta
o/o D.D. Batu.A-Q Aruna Park
S a n j a y G a ri d h i M a r k e t,
S a k a r p u r , N e w D c 11i i -12

2. Mr. Bhupcndr a S ingh
S/o Shri Sher Singh
0 / o Sh r i S h c r S i iig h Cli aukia n
D-I-2 Area, Seotor-4
Baba Kharak Singh Marg !
New Dolhi-i

0.Mr.Dhan Singh,
S/o late Shri Pi tar Singh
1118,Fu3hp Vihar,
Sector-3,Ncw Delhi

4.Ms.Sandhya Ghosh
sy / o 1 a t e Shri Santos h E u ma r G h o s li

IT o u s c No. 10 0 - A,
E-Block,Gali No.13
Shastri Park,DoIh1-53

5.Sanjay Kumar Nathani
s/o Shri D.M.Nathani

7 6 /10, 3 e e t o r -1,
Pushpavihar,
New Do 1h i-17 - App1i cants

(By Advocatet Shri M.P.Baju)

Versus

1. Union of India
through the Secretary.
Ministry of Inf ormat ion &. Bi'oadoast ing
Shast r i Bhawan,New Do 1h i-1.

2. The Director

Song & Drama Division
Ministry of Inf or.mat ion & Broadcasting,
Suchna Bhawan,lOth-11th floor,
CGO Co.mp 1 c X, Lodh i Road,
New Delhi-3

3- The Deputy Director
Song & Drama Division
.Ministrj' of Information & Broadcasting,
Suchna Bhawan,10th-11th f1oor,
CGO Comp1cs,Lodh i Road,
New Delhi-3



The Deputy Director(Sil)
Song &. Drafiia Division
Ministry of Information & Broadoasting,
15/i 6,Su bhas h Ma rg
Daryaganj. New Delhi-2 - Respondents

(By Advocate - Shri R.P.Aggarwal)

0 R D E R(ORAL) .

By Ilon'ble Mr.Kuldip Singh.Member!J)

The applicants in this O.A. , who are working

as casual artists, arc socking rcgularisation

2- Shri M.P. Raju, counsel for the applicants

submits that earlier the colleagues of the ap>plicants had

filed an OA bearing No. 1115/97 which was disposed of vide

order dated 5.&.98 directing the respondents to fra.mc a

Scheme to regularise the persons like the applicants. He

submits that benefit given to applicants in that

0.A.(1115/97) should also be extended to the applicants in

the p-rcscnt 0. A. .

3- Shri R.P. Aggarwal, counsel for the

respondents submits that benefits given to applicants in OA

1115/97 referred to by the applicants' counsel, cannot be

extended to the applicants in the present O.A- as the

order of the Tribunal in OA 1115/97 is under challenge

before the Ilon'ble High Court and final order has not yet

b c c u p ct s s c d.

•  Afbur bucir tiic IctiiTiCd ooun-scl !for tibc

parties and going through the records, we are of the view

that applicants in the present case arc similarly placed

like the applicants in OA 1115/97 and, therefore, they arc-

also entitled to the benefits as available to the

!'
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appiioants in OA 1115/97. We order accordingly. However,

tliC app 1 ieanls in the prcpeiit Oa wi 11 he ent 1 uied <.0 i-hc

benefits given to the applicants in OA 1115/97, subject to

the outcofnc of the Writ Petition pending before the Ilon'ble

High Court.

OA stands disposed with t h e a b oV e

d i root i ons.

{ S. A.T._.Ri2vi )

Member(A)

(  Kuldip Singh )
Member(J)
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